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Exim Bank Scheme for development    of 

vendors 

4252. SHRI KAMAL MORARKA; Will 
the Minister of FINANCE be pleased  to 
state; 

(a) whether it is a fact that Exim Bank has 
introduced a new Scheme for the 

development of vendors; 

(b) if so, what is the criteria fixed for 
qualifying for the Scheme; and 

(c) what is the extent to which the 
loans would be provided for the develop 
ment of vendors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); (a) Yes, Sir. The Export Import- 
Bank of India (EXIM BANK) has introduced 
a new lending programme under which 
finance is provided for ven-dor development 
for exports. 

(b) Expert/trading houses and manu- 
facturer-exporters with satisfactory track 
record and strategic plan for vendors 
development for exports are eligible to 
seek finance under the programme. 

(c) Rupee term loans are provided to 
eligible exporters for; 

(i) Procurement of Plant and Machinery; 

(ii) Acquisition of toolings, Jigs, 
Moulds, and other rniscsilaneous equip 
ment; v 

(iii) Core working capital assistance to 
Vendors; and 

(iv) Vendors Development and train, ing 
and technology transfer. 

The quantum of finance is needbasod. 

Introduction of     lagislation on consign-

ment tax 

4253. SHRI VITHALBHAI M. PATEL; 
Will the Minister of FINANCE be pleased to 
state; 

(a) whether it is a fact that during the 
Chief Ministers' Conference held on the 9th 
and 10th February, 1989, there was 
consensus to enact a new legislation of 
Consignment tax; 

(b) whether Government decided to 
introduce a bill in  this regard; 

(c) if so, whether the Central Government 
have not taken any action so far in this regard 
resulting in serious leakage of sales tax 
revenue in some of the States and 


